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tablishe(i, if no otjier t3̂ e  of adverse 
circumstances arise. From a prima
facie observation and preliminary
data tiiat we have got, the indications 
seem to be that the resources in that
area seem to be good, the ore is 
good, electricity is easily available,
and the water resources are also 
there. If all factors conducive to the 
location of zinc smelter in the Zawar
Mines area found technically and eco
nomically sound and feasible, we hope
that the zinc smelter will come up 
there according to the schedule which
the Government have drawn up and 
for which a continuous review is 
being made every three months.

Most of the points which hon. Mem
bers made, I have tried to meet. I can
only say that regarding the non fer
rous metal industry, very great atten
tion is being paid »from different dir
ections and I would not take up the 
time of the House by going into the 
various details.

Most of the hon. Members know
that our present production of Alumi
nium comes to about 12,^00 tons per 
aiinum and in the Second Five Year
Plan, we are hoping to produce 40,000 
to 50,000 tons per year. One of the 
factories is coming up in Mettur and 
another in Rihand. We are very much
conscious of this fact that the country
needs development in non-ferrous
metal part of the industry. We are 
giving it a very h i^  priority all
due care wiU be taken to develop it.

Sir, I am very grateful to bon.
Members for the active support they
have given and the generous refer
ences they have so kindly made in 
this connection. I have taken note of
all their observations and I can as
sure them that their constructive 
comments, which are very useful will
be looked into properly. I can assure 
every hon. Member that all the sug-

.^ tio n s  that have been made in order 
to improve the working of the Tariff 

 ̂ Commission and the working of the 
industries which are expanding at the 
cost of the consumer will be properly

looked into as the benefits are to be 
derived by the coimtry, the consumer 
and the industry.

Mr. Chairman: The question is:
“That the Bill further to amend 

the Indian Tariff Act, 1934, be
taken into consideration” .

The motion was adopted.

I will put aU theMr. CauOrmsui
clauses together

The question is:
“That clauses, 1, 2, the Enacting 

Formula, and the Title stand part
of the Bill.”

The motion was adopted.

Clauses 1, 2, the Enacting Formula,
and the title were added to the Bil\

Shri M. M. Shah: I beg to move:
“That the Bill be passed.”

The motion was adopted. *

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL

The M ild e r  of Heavy Industries 
(Shri M. M. Shah): Sir, I beg to move:

“That the Bill further to amend 
the Industries (Development and 
Regulation) Act, 1951, be taken 
into consideration.” *
Sir, as hon. Members of this House 

are aware the Industries (Develop
ment and Regulation) Act was enacted 
in 1951. The object of that measure 
was to bring within the jurisdiction of
the Union Government certain
industries of all-India importance and 
to ̂ provide a machinery by which
these industries could be developed
and regulated in conformity Witji the 
National Plans. As the House is aware, 
this Act actually came into force in 
May 1952. In 1953, certain amend
ments were made to this Act, mainly
for the purpose of removing certain
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(6) Heavjr* Electrical Industries;
(7) Light Electrical Industries;
(8) Art Silk Textiles;
(9) Woollen Textiles; and

2C6

practical difficulties that had come to
light in the working of the measure 
and for the inclusion of certain addi
tional industries in the First Schedule
to the Act; viz., artificial silk, dye- 
stuffs, soap, plywood and ferro
manganese. .

Hon. Members are aware that when
the Industries Act came into force
some apprehiensions were expressed 
in several quarters about this measure. 
This measure has now worked for
over four years and if I may say, the 
way in which this Act has been 
working during this period goes to
show that the original apprehensions 
were l^gely unfounded. In fact, there
has, of late, been a demand from
several quarters that the scope of the 
Act should be enlarged and several 
industries should be brought within
the purview of the Act.

Before coming to the subject-matter
of the Bill before the House, I might 
mention briefly some of the salient 
facts about the working of this 

^measure during the last four years.
As laid down in Section 5 of this 

Act, a Central Advisory Coimcil of
Industries has been established, con
sisting of representatives of industry, 
labour, consumers and primary pro
ducers pertaining to the scheduled
industries. I must take this opportunity 
to thank the Members of this Council 
for the very valuable co-operation
and guidance that they have given
from time to time. This body has held
seven meetings so far and advised 
Grovemment on various problems re
lating to the scheduled industries and 
the working of the Industries Act.

Another aspect of this measure is 
the constitution of Development 
Councils. We have so far set up ten 
Development Councils for the under
mentioned industries:

(1) Heavy Chemicals (Acids and 
Fertilisers);

(2) Heavy Chemicals (Alkalis);
(3) Internal Combustion Engines 

and Power Drivoi Pump*;;
(4) Bicycles;

(10) Pharmaceuticals and Drugs.

Hon. Members will also be happy to
leam that now we are going to appoint 
another council for the development 
of non-ferrous metals. Several of
these Councils are doing very useful 
^work for the development of the 
Industries with Tx̂ iich they are con
cerned.

The provisiMis of the Industries Act
relating to the grant of registration for
existing undertakings and licences 
for new ventures have been working
very smoothly. Over 3,000 industrial
undertakings pertaining to the schedul
ed industries have been registered
under the Act and about 1450 licences
have been issued for the establishment 
of new industrial imdertakings since 
the inception of this A ct Several
schemes of substantial expansion and 
manufacture of new articles have
been sanctioned. A Licensing Com
mittee has been set up for the exami
nation of the applications received for
licences. This Committee acts as the 
main instrimient of the Government’s 
industrial piblicy and tries to secure a 
planned development of industries 
according to the Government’s policy.

Coming to the subject of the Bill 
before the House, you will observe 
that the Act as it stands noTnj^applies 
to 42 industries which are listed in 
the First l^hedule. As I have stated, 
there has been a demand from the 
industries that the scope of the Act
should be extended so as to include 
a number of other important indus
tries. It has been pointed out that 
certain industries which are closely 
related to those already included in 
the Schedule do not find a place in 
the Schedule. For example while
rayon is included, staple fibre, which
is a related item; does not find a 
place. That was an obvious omission.
While ferro-manganese finds a place,
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the other ferrQ-alloys ^ e  ferro- 
chrome and ferro-silicon are not in
cluded; while paper is included, the
related item wood-pulp does not find 
a place, while heavy chemicals are
included, fine chemicals and photogra
phic chemicals are not included. We 
now propose to fill in these omis
sions. There are also a number 
of industries of considerable im-
I>ortance like the manufacture of
television sets, teleprinters, X-ray
equipments, plastic mouldings
industries, synthetic rubber, photo
graphic film etc., which have acquired 
considerable importance in the present. 
stage of the coimtry’s development. 
The Bill which is now before the 
House seeks to add some 31 industries 
to the Schedule of the Industries Act. 
The Central Advisory Coimcil of
Industries, to which I have just 
made a reference, has considered this 
proposal and has approved the inclu
sion of these industries in the First 
Schedule. -

As hon. Members would have
noticed, the present arrangement of
the items in the First Schedule is in 
the form of a list. We are now taking 
this opportimity of classifying them 
in a scientific and rational manner.

A few minor difficulties have been 
brought to light in the working of
this Act and the Bill seeks to make 
a few amendments for removing
these difficulties. Let us see briefly the 
various difficulties that have come to 
our notice.

As regards the amendment in clause 
2, I may explain,that clause (b) sub
section (1) of section 13 of the Act
at pr^a it applies only to cases where
registration is revoked on the ground
that it had been obtained ‘ by mis
representation as to an essential fact
There is now no provision in the Act
for licensing of those undertakings 
whose registration has been revoked
for J ^ e r  reasons than the one 
mentioned above, e.g., on account of
closure, discontinuance of production
of articles falling within the scope 
of the Act etc. We are, therefore, 
making slight amendments in section

13(1) (b) which would permit such 
undertakings to recommence business 
after securing the licence under the 
amended Act.

The second amendment in clause 2 
covers licensed undertakings which
seek to effect substantial expansion. 
Sectioiji 13 (1) (d) now provides fw
licensing of substantial expansion of
industrial undertakings which have
been registered. There is, however, no
provision at present for the licensing
of substantial expansion of licensed 
imdertakings, that is, an industry
which is already licensed, if it wants 
to imdertake a substcintial expansion 
today under the present Act there is 
no provision to bring it under the 
purview of the Act. This amendment 
seeks to regularise that position and 
to provide for licensing of such 
substantial expansion.

The amendment in clause 5 provides
for the licensing of undertakings, 
which by reason of an exemption
order granted under section 29-B of
the Act, do not require to be registered
or licensed under the Act at the time 
of the commencement of the Act or
at the time of the establishment or
when they commenced manufacturing 
or producing ne\  ̂ articles or when
they sought to effect substantial ex
pansion, .as the case may be. There
are so many industries which are not 
in the Schedule now. When these in
dustries are grouped imder the Sche
dule, naturally we will have to 
make provision to see that they are 
properly registered and licensed. This 
particular amendment seeks tp 
authorise the Government to take 
suitable action in that manner. 
Therefore, the provisions are now in
troduced in clause 5 imder which
industrial undertakings which were
subject to the exemption order can 
be licensed when the exemption is 
cancelled.

Amendments to clauses 3, 4 and 6 
are only consequential. I have already
given notice of some amendments to 
the revised First Schedule to the Act
as now proposed in clause 7. The 
main amendment which I have pro
posed is to include organic fertiUsen,
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which the'Ministry of Food and Agri
culture desire to regulate as regards 
quality, distribution and price. Also, 
we propose to add sizing materials 
including starch under “Chemicals”
in the Schedule. These are the 
principal points on which the amend
ments are proposed.

While moving this Bill I take this 
opportunity to say that the licensmg 
of industries under this Act has been 
somewhat adversely criticised in
several quarters. I might submit that 
I can only draw the attention of the 
House to the report of the Central 
Advisory Committee which was 
appointed under the Chairmanship of
Pandit H. N. Kunzru. The Conmiittee, 
after going into the licences issued 
and the applications pending, has, to
say the least, highly commended the • 
speed with which the licensing com
mittee has worked. That does'' not
mean that there is no scope for any 
improvement. I can assure the House 
that further action is being t^ en  and 
care is exercised to see that the speed 
of licensing, looking into the varicu.s 
applications, obtaining the informa
tion required under the Act and 
expeditious disposal of all applications 
is improved. There has been much
improvement during the last six 
months. The pending applications, 
which were about 490 in the 
month of April, has now been
reduced to 176 and perhaps by
the end of this month we hope 
that the number will be only 49 or 
50 pending applications. • This is 
exclusive of special applicatloos for
textile mills and re-rollmg mills and 
etc. The number of licences issued 
every month also, from an average of
22 at present, is reaching the figure 
of 70 to 80 per month. All this goes 
to show that this Act, about which
several apprehensions were being
entertained in several quarters, has 
worked for- the promotion of indus
tries and in no case has it worked to
the detriment or retardation of
industrial development.

Observations have also been made 
in several places and by different per
sons as to the place which the 
different industries find under the

industrial policy .statement enimciated 
recently by the Prime Ministei of
which a copy was laid on the Table
of the House. It is true that in a 
developmental economy like ours 
where the country an(̂  the State are 
wedded to the socialistic pattern of
society the relative roles of the public 
sector and the private sector should 
be clearly understood both by the 
indiistries and the public at large. 
That cannot be denied. As a matter of
fact, it has now been gradually
accepted and I am glad to say that 
the climate in the country has been
generated whereby ilie role that the 
public'sector has tb exercise in the 
field of industrial development is 
being fuUy appreciated and realised.

, In a country so under-developed in 
the industrial field as ours, where the 
missing links in industrial develop
ment are many the State has got to 
regulate judiciously too very often
the development in the private sector 

'and to move and that too at a fast 
speed and pace to set up industries 
in the public sector. And the State has 
to set up such industries which are 
vital to the growth of the nation and  ̂
those industries which are of national 
and strategic importance. Apart from
those industries, there is ample scope, 
and that too of a healthy nature for
the private sector. We can be sure 
that there will be regular and speedy
development as a result of the working
of the Industries (Development and 
Regulation) Act. Thus it is sou ^ t to 
create a sort of co-ordinated develop
ment between the industries which
are vitally considered necessary to be
set up by the Government, and that 
too without loss of time, and such 
industries which can very well be
looked after in a coimtry so big as 
ours by the several industrialists 
and entrepreneurs in the different 
fields of industry. There indu.’̂ tries 
should also grow riot in a slip-shod 
manner but in a planned and regulated
manner so as to give the maximum
benefit of industrial development, to
the community and to the industries 
in general. With these preliminary 
observations and the assurance that 
the Government looks upon the en
largement of the Schedule to the Act
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not as a measure of taking any very
strict coercive steps by restricting its 
field* of action but as a promotional 
measure for the establishment of
industries. I am sure that all ihe sec
tions of the House will welcome this 
biU. H some figures which are very
relevant to the production of indus
tries could be placed before the 
House, they will also appreciate that 
as a result of the working of this Act
not only the development has been
facilitated but the production also has 
increased considerably.

Before this Act came into operatiwi 
in 1952, if you take the figures of *1949 
as indicative of the development of
industries at that stage, as the House 
is aware, the producticm of sulphuric 
acid in 1949 was 99,456 tons. In 1952 
when the Act came into force the 
production slightly declined to 96,000 
tons, that is, from 99,456 tons it
declined to 96,000 tons. In * 1955, that 
is, after a few years of the working
of this Act, the production rose to
1,66,200 tons. It shows that in the 
three years after the coming of the Act
and subsequent years the productiMi 
has gone up. In respect of soda ash, 
which is one of the basic industries 
in this country, the production* in 1949 
was 17,916 tons and rose to 77^68 
tons in 1955. Same is the case with
cement which was 2* 1 million tons in 
1949 which came to 3.5 million tons
in 1952 and which has risen to ab ĵut 
5*7 million tons during the current 
year. In case of textiles, the sartie is 
the phenomenon, though not of a very
reiKarkable nature. The textile
industry was already well-established. 
Even there, the production in 1948 
was 4318 million yards of cotton cloth
which today stands at about 52J0 
million yards of cotton cloth. In 
August this year we have reached the 
record production of 478 million yards 
per month and "that will continue to 
in o :'^ ^  every month, thanks to the 
activiti^ of the industry as well as the 
care exjjrcisef by the Government. I 
beg to submit Sir, that the working
of this Act on the whole and the 
purpose of this amendment to enlarge 
its scope will be welcomed by all

actions of the House. I would like to 
assure hon. Members that any con
crete suggestion that they may offer 
in this regard would be properly
looked into by the Government.

Mr. Chairman: Motion moved:
“That the Bill further to amend

the Industries (Development and
Regulation) Act, 1951 be taken
into consideration” .
Shri G. D. Somani (Nagaur-Pali):

Mr. Chairman, Sir, we have just heard
from the hon. Minister about the 
working of the various industries 
undej: the Act and how the production
of the various industries has gone up 
due to the steps taken by Government 
from timie to time. I may tell the 
House that there is no difference of
opinion so far as the principles of the 
Bill are concerned. As the hon. 
Minister himself pointed out in his 
preliminary remarks, the Central 
Industrial Advisory Council which
consists of almost all the interests in 
the country has unanimously resolved
that the Act should be strengthened 
by incorporating in it various other 
important industries which were so 
far not included under the working
of this Act. We had only 43 industries 
regulated under this Act; but now
a further list of 31 industries 
is going to be added* to ensure their 
nmniAg and functioning under this 
Act. So far as the principle is concern
ed, it is unanimously recognised that 
if the industrial development of the 
country is to be regulated and orga
nised according to a planned prog
ramme of development, then it is very
essential that the Government sliould 
have proper powers of regulating the 
establishment of new industries and 
the expansion of the existing indus
tries. It is, therefore, a matter of
common ground that we should have 
this Act for the development and 
regulation of industrial development 
in the country. Therefore, there is no
difference of opinion so far as the Bill 
is concerned. As this Act is being
amended to include various other 
important industries, it gives me an 
opportunity of making a few observ»-
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dons about the working of this Act
since it was enacted. *

As the hon. Minister h ^  pointed
out, there have been complaints about 
the delays in the disposal of various 
applications for licensing of new
industries or expansion of existing 
ones. An analysis has been made 
which shbws that in almost 50 per 
cent of the cases the applications 
recived by the Ministry were kept
pending for almost three months 
before even a preliminary examina
tion of those applications was ta^en 
up by the Licensing Committee. It does 
not happen that once application comes
up before the Licensing Committee it 
is sanctioned automatically. It might 
be that the application itself might be 
lacking in some particulars and the 
fact that 50 per cent of the applica
tions were put up before the Licensing 
Committee three months after they 
were received in the Ministry clearly
indicates the abnormal delay which is 
caused in the Ministry in disposing of
these applications. We are on the 
threshold of an ambitious programme 
of industrial developn«nt throughout 
the country and if this ambitious 
programme is to be implemented 
successfully and promptly and if this 
Act is to serve the main purpose of
promotion of development of indus
tries, then, there cannot be any serious 
difference of opinion about the 
desirability of minimising the delay
as far as possible. In any case, the 
Ministry should see that the applica
tion is put before 'the Licensmg Com
mittee within a month after its receipt 
in that <»fflce. I am quite aware of the 
initiative, drive and energy of the 
present Minister who is piloting this 
Bill and who is taking special pains 
to ensure that the various applications 
that are pending before the Minictry 
ar^ disposed of. The Ministry should 
giye more attention to the develop
mental and promotional sides of their 
activities rather than to the regulatory
or restrictive provisions that are con
tained in ihe Act. Sir, if the industries 
are expanded or if new industries are 
to be established, it is highly essential 
that the various regulations under 
which any new industry is established

should be able to function in a 
manner which will not retard its 
growth. It is not licence alone which
is the problem. Even after the licence
is obtained, there are hundred and
one ways in which the Ministry’s 
actiVe help and cooperation would be 
necessary if the establishment of new 
industries is to be .undertaken in the 
most expeditious manner desirable. 
My submission to the hon. Minister, 
therefore, is that, in the light of the 
experience we have gained so far, 
some effective and urgent measures 
should be undertaken not only to see 
that the applications are disposed of
without delay, but also to see that 
the regulations which come in the way
of tiie establishment of the new indus
tries are exercised in a manner which
will not cause any avoidable delay.

Now, I would like to refer to the 
various aspects of the functioning of
this Act. Of Course, the Licensing 
Committee is guided by the broad 
policy of the Grovemment in the 
matter of capacity which is laid down 
by the Planning Commission as well
as by the Ministry concerned. But 
here again some discretion should be
exercised by the Ministry and the 
Licensing Conimittee not to stick too 
rigidly to the targets or the capacity 
laid down, because, after all, it is 
quite obvious that all the licences that 
are issued do not materialise imme
diately. . Indeed, in certain cases
licenses remain pending for quite a 
long time, due to various reasons— 
they may be financial or something 
else. My submission is that while the 
broad targets as laid' down by liie 
Commission may be the determining 
factor in the issue of licences, this 
capacity should be treated in a rather
liberal way. For instance, in regard to
the textile industry we are told that 
two million spindles were licensed 
several years ago. But most of these 
licences never materialised, due to 
reasons which are quite well known to
the Ministry. As soon as the Ministry 
cJttne up to the very limited number 
of spindles which the3?:^ere autho
rised to issue, they clî ifed all further
applications. And it  happened that 
tiiose T̂ ho were not in i^^bsition to
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utilise their licences had their licences
an their hand for quite a long time, 
while those who required them very
badly either for balancing purposes
or those uneconomic units which
could have been able to raise their 
capacity to an economic level were
deprived of the opportunity of doing
so. My submission is that there should 
be certain broad considerations as to 
how any existing uneconomic unit— 
which by itself is a drain on> the 
national economy, in the sense that its 
capacity is not economical—could be 
helped and the cases of those units 
should be considered irrespective of
the broad policy of certain targets 
laid down for particular industries.

Then, cases have come to light 
where applications for the spinning of
staple fibre yam or weaving of staple 
fibre cloth have been refused, simply
because they thought that there would
be an infringement of the limit of
looms that has been imposed by the 
policy of the Government. Such policy
targets, in my opinion, Should be
carried out in a manner which will
not impose any rigid limit on the 
Installed capacity, but each case should 

, be examined on its merits, and wher
ever it is foimd that in the broader
interests of that unit or of the industry 
it is essential to sanction five or ten 
per cent more of the targeted capacity, 
then it should be i^thin the discretion 
of the Licensing Committee to give
due consideration to the applications 
of such units.

Then, various conditions are also
imposed by the Licensing Committee 
which also are not of a uniform
character. Recently it has been
brought to the notice of certain new
industries being estal)lished in certain 
parts of the country that they are 
required to agree to take their coal 
requirements by sea. It so hap
pens that the freight of coal trans- 
p o i% ^  sea to those units is something 
terri^  compared to what they have
to if the coal is transported by
railw^. These new industries have, in 
the initial «tege, to face certain special 
difficulties|eyen in the ordinary course • 
at the tiine of establishment of the

kew  units. And if over and above
those difficulties they are asked to 
imdergo an additional burden in the • 
shape of transport of coal by sea, I 
think it imposes an unduly heavy
burden upon the establishment of a 
new unit. This matter about coal is 
already a subject of enquiry by a 
Committee; and whatever may be the 
policy of the Government in due
course, I do not think the Licensing 
Committee is justified in imposing
restrictions of this nature.

It has also happened that although 
representatives of various Ministries 
are there in the Licensing Committee, 
after the licence is issued the neces
sary transport facilities are not made 
available, and the Railways later on 
point out their inability to cope with
the traffic. I quite agree that in view
of the growing requirements and in 
view of the resources available with
the Railways, it may not be possible 
for them to carry the entire traffic 
that they are called upon to carry. 
But when the Railways themselves are 
represented on the Licensing Com
mittee it should, in the ordinary
course, be the policy of the Railways 
to satisfy themselves about the trans
port requirements of that unit in the 
particular year of production when
it is likely to function, and in view
of that to ensure that the necessary
facilities are made available; and 
when the unit goes into production
it should not be faced with the diffi
cult situation of being told by the 
Railways that they are not in a posi
tion to carry the traffic which is re
quired to be carried at the time of
production. '

Then, there are quite a few other 
minor points of difficulties that are 
experienced by the various industries, 
in the working of this Act. It is not 
my intention to give a long list of
those difficulties. Nobody is better 
aware of them than the )ion. Minister 
himself; because, in the day-to-day
regulation of his Ministry he himself
comes across the genuine difficulties 
of those who are in the process of es
tablishing new industries or who are
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in the process of expanding their ex
isting units. I would, therefore, like to
stress again that the. Ministry should 
take special care to see to the pro
motional and developmental side of
the Act rather than concentrate more
on the regulative or restrictive fea
tures of the A ct We recognise that 
the industries have to be regxilated, 
that the development has to be plan
ned according to the agreed policy
of the Government. But subject to the 
overall policy of the Government 
enough help could be made available,
and is cer^inly being made availa
ble by the various Government de
partments, for the promotion of these 
industries. But what is wanted is this. 
So far as the delays are concerned, I 
mentioned about tiie Licensing Com
mittee. As I said a little later, the 
delay that one is confronted with is 
not only with the Licensing Commit
tee, but with the issue of licences, 
control of capital issues, relaxation of
controlled materials and so on. And I 
would suggest to the hon. Minister to
ftave in his own Ministry a special 
Development Wing to which anybody
could look forward for any assistance 
in case of any difficulty in any of
the issues. I am aware of the cases 
where the matters have been brought 
to the notice of the hon. Minister and 
he has taken special pains to see that 
the industrial development does not
suffer. But it is not possible for
everybody to get that special help,
and therefore I am suggesting for
some uniform procedure under the 
Act by having a special Pevelopment
Wing of the Ministry which will look
to all the difficulties of that party 
righ up to the time of production. The
responsibility should not end with the 
issue of licences, but that Develop
ment Wing of the Ministry should at 
all times be willing to afford such rea
sonable assistance as is possible in 
regard to the various permits and 
licences and various kinds of assis
tance which are required before the 
unit concerned comes into production.

As I said, the coimtry is going for
ward with great speed by the indusi^ 
rialisation of the various resources

of the coimtry. And it is in the con
text of the need to d o . everything
possible to assist the promotion and
development of industries on such a 
vast scale that the working of this Act
should be so ensured as to assist the
promotion and all-round development 
of those industries.

, T^ere is only one other point to
which I would like to draw the atten
tion of the hon. Minister, and that is 

j\ this. When any application for lic^ ce
I  ̂is rejected by tiie Committee, an op-
V portunity should be given to the pa3rty 
[ to make a proper appeal. I understand 
I that there is a Review Sub-Commit
tee functioning. But the party con
cerned does not get the* full reasons 

/ Which compelled the Licensing Com
mittee to reject that application. Un
less he knows the various details and 
the reasons as to why it was rejected, 
it is not possible for the party con
cerned to make out a proper case* for
a review of his application. Therefore
it is only fair that wherever any ap
plication for liceice is rejected due to
any grounds, those grounds should be
made available to the party con
cerned so that he can have an oppor
tunity of getting his case reviewed. 
And this Review Sub-Committee 
should as a matter of fact properly
function as an appellate body, and if
for any insufficient or improper reason 
any application has in the first ins
tance been, rejected by the Licensing 
Committee, it should be oi>en to the 
Review Sub-Committee to reconsider
the whole case in all its aspects and to
approve any licence which may have 
been originally rejected.

These are the few points to which
I wanted to draw the attention of the 
hon. Minister when this Bill is con
sidered. This Bill is a really neces
sary piece of legislation.. There is no
doubt that due to the various kinds of
assistance and encouragement that 
have been received by industry from
the' Ministry, it has been possible to
expand the production in various 
industries. I would also like to know
something about the establishment of
these Development Councils. The
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[Shri G. D. Somani]
hon. Minister gave the list of a few
industries where such Development 
Councils have beien established, I do
not think that there is such a Deve-

\lopment Council for the cotton textile
lindiistry which is a well organised big
industry. I would like to know the 
criteria for the establishment of these 
Development Councils and why such 
a Council has not been established for
the cotton textile industry.
'^With these words, I generally sup

port the Bill.

Shri Bansal (Jhajjar-Rewari): Mr. 
Chairman, no one can have any objec
tion to the principle of adding to the 
list of the scheduled industries. As
far as that goes, I welcome the addi
tion of Ihese 31 new industries to the 
schedule. I also welcome the effort
tiiat is now being made to classify
scientifically the various industries - 
under main heads. I was going 
through this classified list and I found
that perhaps the classification could
have been improved. Under main
head No. 13, Commercial, Office and 
Household Equipment, you see type
writers, calculating machines and 
hurricane lanterns have been included.
I shoiild submit that hurricane
lanterns and sewing machines should 
be in a separate category from type
writers and calculating machines.

Shri V. P. Nayar (Chirayinkil):
Why not cooking utensil’s?

Slui Bansal: Similarly, I find that 
Instruments, scientific, mathematical, 
etc., have been divided into three main
headings. I should have imagined 
that one main heading would have 
l3een sufficient ^ r  these instnmients. 
We have one i^m  Industrial Instru
ments, another item Scientific Instru
ments and a third item, Mathematical 
and Surveying Instruments. I think
all these could be lumped together
imder pne head. Industrial and 
Scienti^/ Instruments. Then, I find 
that tHejfe is one item Chemicals and 
anothejp^m  Dye-stuflEs and another 
ttem Drugs and Pharmaceuticals. I
think tl|eres,«oTiad be a better scientific

classification of this also. All of them
could have been brought under
Chemicals, Drugs and Pharmaceuticals. 
Then, I find synthetic rubber and 
rubber have been shown separately. 
There must have been some reason 
But, I do not think there can be much
basis for dividing sjmthetic rubber
from rubber. I am bringing these to

* the notice of the hon. Minister and in 
case this division of various industries 
under main heads has been done in 
a hurry and if it requires to be looked
into, I am sure, t±ie hon. Minister will
do so.

Coming to the main amendment 
apart from the addition of more indus
tries to the schedule; I find that the 
Bill seeks to provide that where regis
tration has been revoked on such 
grounds as closure of the undertaking 
or discontinuance of production of
certain articles, a new licence will
have to be taken. I do not under
stand why ttiere should be need for a 
new licence when a concern has closed
down for a temporary period. What 
I feel is, it may be that due to some 
financial reascais, a concern closes
down temporarily and its registration
is revoked. Then, that firm should be
asked to register again and not neces
sarily take out a licence. Because, if
it could have worked with registration
before this Act came into force, I do
not see wJiat reason is there for its 
 ̂not being able to continue to work
with merely registration and why
should there be need to get a new
licence. What I am afraid of is, if a 
licence is insisted upon, that would
cause a lot of delay. I know of
a case recently where a con
cern which had closed down had 
to wait for four or. five months 
for getting a fresh licence. What 
happens in all such cases is that, the 
existing capacity of the machinery
lies idle, I do not think it is in the
interests of the country to allow such 
a delay to teKe place.

There is another amendment under 
gwhich a licence will have to be tal|^, 

namely where the exemption
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under section 29 of the Act has been
cancelled. That means, supposing an 
industrial unit was exempted from
taking a licence although the industry 
as such came within the purview of
this Act, and all of a sudden the Gov
ernment decided to cancel that parti
cular exemption,' then, the unit will
have to take out a licence. I suggest 
that in all such cases, the granting of
a licence should be a mere matter of
routine and should not involve such 
long delays in procedure as it involves
these days.

My hon. friend Shri G. D. Somani
has—already referred to the cases of
delays. I hav^ also got an analysis 
with me of the way in which 660 
applications were dealt with in the 
year 1955. I find that exactly 30 per
cent, of the applications. were con
sidered for the first time after a period
of three months. Actually, imder the
rules which have been framed under
the Act, Government are supposed to
answer finally to the applicants within
a period of three months. If an 
application is not .complete, they are 
supposed to tell the applicant that the 
application is not complete and so the 
required data should be filled up. 
Otherwise the applications have got to
be sanctioned within a i>eriod of three
months. But, here I find in 1955, as 
many as 30 per cent, of the applica
tions were considered for the first time
after a period of three months had 
passed.

Shri V. P. Nayar: What were the 
industries?

Shri Bansal: I have the entire list 
of 4  ̂ industries and it would take 
quite a long time to go through that.
I have worked out the number of
industries and the percentages. I do
not think it is worth while going into 
all this. But, I can point out this. As
compared to 30 per cent, in the
totality of applications, that is 660 
applications, in the case of ferro
manganese, 40 per cent, were con
sidered for the first time after three
months, in the case of dye-stuffs, 
75 per cent, were considered for the

first time after three months; sewing 
machines 50 per cent.; internal com
bustion engine 60 per cent.; art silk
yam and fabric 54 per cent; iron and
steel 80 per cent.; sugar 37 per cent;
and so on. What is worse, in the 
month of January-February, 1956, 50 
per cent, of the applications were con
sidered for the first time after three 
months. That shows that up to the 
period for which I have latest informa
tion, the situation did not improve, 
but it worsened. That is, instead of
30 per cent, of the applications being 
considered for the first time after 
three months, 50 per cent, were con
sidered for the first time after three
months. I would suggest to the hon. 
Minister to please gear up this Licens
ing Committee and see to it that they
do not take such a long time and go
against the intention of the framers
of the legislation.

This does not exhaust all the cases.
I know of four cases, applications for ’ 
sugar industry, where an answer
that the applications will be considered 
after the report of the Sugar Capacity 
Committee has been received was sent 
after four months of the receipt of the 
application. In one case such a reply
was sent after nine months. That a 
preliminary reply stating that the case 
will be considered after the report has 
been received was sent after nine 
months, shows a very sorry state of
affairs. I also know of certain cases 
where applications took as long as 16 
months to be granted. I would not 
name those industries. I think the 
hon. Minister himself is quite aware
of them. I also think that the manner 
in which these applications are prO' 
cessed, referred back and forth to the 
State Governments and the various 
committees requires to be looked into.
I would suggest to the hon. Minister 
to see that in this process there is no
elenifent of vendetta taking place
because there is a feeling around that 
such a thing is happening, and I made 
a reference to it at the time ihe
Demands for Grants of the Commerce
and Industry Ministry were bein{
passed. I would earnestly request the
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Minister of Heavy Industries and our 
new Commerce and Industry Minister
that they should not allow this feeling
to continue, because when you allow
such applications to remain pending, 
when you allow such applications to
go to and fro the State Governments
and the various expert bodies and 
come to a decision after as long a 
period as 16 months, such a suspicion
is bound to go round.

[Shri Bansal]

Then there is another asp^t,
namely the reasons for refusal of
grant of licence. In 44 per cent, of
the cases of refusals, the refusal was 
on the ground that there is already
enough capacity in the country. In 
one case where a party Wanted to
manufacture printed tin containers, 
the answer was that there was already
sufficient capacity. My friend sitting 
•pposite, while talking on the Tariff
(Amendment) Bill, pointed out the 
case of the Metal Box Company which
ic charging exorbitant prices for tin 
cans required for the fruit preserva
tion and other industries. Now I sug
gest to the Government that it is not 
enough that there is enough capacity 
in the country. Government should
also see the price at which the pro
ducts of that industry are being made
available to the consumers. Govern
ment have a duty to see whether that 
concern is not having a monopolistic
position in the country. I think the 
examination of applications will not be
complete unless such considerations
are fuUy examined by CJovemment.

[Mr. Deputy-Speaker in the Chair]

15i»3 hrs.

I have a communication from a 
party that they applied for licence for
the manufacture of bilentren, which
is a ^harm^eutical product, and it
w asi^u sed  on the ground that the 

of foreign collaboration were
not i^asonable. The terms were that 
ttie foreign concern wanted 1,000 
Swiss Franks per annum and a royalty

of four per cent. Frankly I do not
know what is inequitable in these 
terms. But even if there is anything 
inequitable in these terms, in my
opinion that was quite counter
balanced by the fact that that product
is being sold at three times the price
today iri this country over what it
would cost the consumer if the licence
is granted and production starts. Even
taking it for granted that what was
stated by the applicant in this regard
was not quite correct and that the 
price difference would not be so much, 
I would like to know from Govern
ment their policy in regard to royalty
and whether they have come to any
conclusion that the terms of royalty
and foreign participation, all that is 
involved in foreign participation, will
be these and not more than these. I 
have been trying to find out from Gov
ernment the percentage of royalty
that they will normally allow. I have 
not got a categorical reply so far. ;

The other day on the floor of the 
House it came out that the Defence
Ministry has entered into an agree
ment with a German concern for the
manufacture of railway coaches in the 
Hindustan Aircraft Factory on a 
royalty basis. I wanted to know from
the hon. Defence Minister the per
centage of royalty that was being
given. He could not answer the ques
tion. If my information is right, the 
royalty could not be less than four
per cent.

I am not at the moment saying that 
four per cent, is a reasonable amount. 
It may be reasonable in some cases. 
I understand Government in some 
cases have allowed as much as 12 per
cent., if I mistake not. I think that is 
very unconscionable and the general 

, royalty should be two or 2i per cent. 
But what I want to know from Gov
ernment is whether, .before refusing 
an application on this grotmd, they
had made up their mind that the tprms 
of foreign collaboration should be\his
and not this, and whether it has been
made public so that the inteiiding
parties do not unnecessarily waste
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•tiieir time first in entering into agree
ments, then coming before Govern
ment for a licence and then being told
that their licence will not be granted.

I would like to impress upon this 
House the great harm that is being
done to the country by this delay in
jfiving licences. I know of a case 
ivhere the party entered into a final 
arraagement with a foreign concern
for setting up a factory. Their appli
cation took 16 months to fructify ^ d
.in the meanwhile naturally the foreign
participants are bound to get restive. 
They are bound to begin to suspect' 
the motives and the capacity of the 
Indian counterparts. This does not 
create a very good impression either
in the foreign countries or help the 
Indian concerns which want to
estabUsh industries. I want to put up
a factory today after considering all 
the economic factors which are ruling 
ia the market. After a year or a year
and a half the situation may change. 
Some other substitute may come in 
the market, and I may not feel the 
necessity of putting up the industry. 
Therefore, I suggest that the Minister 
should see that applications in almost 
every case must be examined and 
answered within a period of three
months, and on no account should
delay be allowed to take place.

Then there is the question of v ^ o u s
principles, involyed in ̂ the considera
tion of these applications for licences. 
In one case an application was refused
on the groimd that traijsport would
not be available, but subsequently it 
was granted. I want to know what 
happened to the transport within a 
period of two or three months, who
decided that transport would not be

.available at first and later on who
vcame to the conclusion that it would
Ije made available.

In another case a concern wanted
a licence foy producing carpets out of
cotton waste. The licence was refused
on the ground that cotton waste can 
be used by the handloom indus^ . It 

' can be used by the handloom indus
try, but the fact remains ^at today
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we are exporting huge quantities of
cotton waste. In fact, we are the only
country exporting cotton waste, while
in other countries it is being used for
manufacturing first class textiles. You
make carpets out of cotton waste, jute
waste and silk waste. You make
carpets, blankets, you make all types
of fancy goods from cotton waste, but 
we are exporting it and allowing
other countries to manufacture beauti
ful stuff out of it. And when a con
cern wants to put up a factory in 
order to utilise the waste material, it 
is told that it will not be given the 
licence because cotton waste can be
used by the handloom industry.

Then in one or two cases licence
was refused for staple fibre looms
on the ground that the same
looms can be used for cotton
yarn. That concern assured Govern
ment that it will instal these looms in 
a separate shed. But the Government 
said, ‘No’, simply because the staple 
fibre loom is the same loom as the 
cotton loom. Even admitting that the 
looms are substitutable, could not
Grovemment with all the machinery 
and with all the forces at their com
mand see that looms are not used for
producing cotton textiles? I think it 
is a very sad commentary on the 
power of vigilance of the Government 
to refuse licence on a ground like this.

16 hrs.
On the last occasion, I had made a 

reference to the fact that certain cases 
have come to my notice where a word
has gone round to the applicants that 
if they change the location of their 
factories from one place to another, 
the licence may, perhaps, be granted. 
This has not been told to them
officially or plainly but a sort of 'word 
has been sent to them. What I said 
was very hotly denied by the then 
Commerce and Industries Minister. I
revert to the charge again.

Shri A. M. Thomas (Ernakulam):
What is wrong in that especiaUy when
we have in view the que’stion of
regional development?
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Sbii Baasal: 1 am coining to that
What I take objection to is to an officer 
putting in a word and using his
ix^uence. In fact» I have stated on
the floor of this Hovise that we will
have to give consideration to regional 
development. I myself come from a 
backward area and I have been
impressing upon this House and upon
the Ministers concerned the necessity 
of doing something for taking into
consideration the locational aspect of
industries. But the manner of doing
this should not be this.

Take the case of' the electrical 
furnace industry. Government should
come out with a categorical statement 
that they will allow so many furnaces
to be put in the country and in so 
many regions. They should say in a
straight forward manner that they
will allow 2 imits for Hariana, 2 units - 
for Kerala, 1 unit for such and* such
a place and so on. On that basis, 
they must let it be known to the coun
try that they are keen for the regional 
development of the country, that they
would like applications for setting up
factories in such and such an area;
and that they would give preference
to people who apply for the setting up 
of industries in those areas. This 
should be the straight forward method
of going about this question of deve
loping the various regions of the 
coimtry on an equitable footing rather 
than some officer trying to bring to
bear influence on the helpless

■ applicants.
I am glad that this locational a s p ^

has already drawn the attention of
Government. I am very glad that 
they have equalised the steel prices. 
That itself, I think, helps the process
of equitable regional development. We
had a feeling that industries can be
developed only at the sources of the 
raw materials. I think it is an out
moded theory. Actually, the trans
port of raw material on the whole is 
cheap^Jthan the transport of finished 
goods because raw materials can be
transposed in bulk while the finished 
goods require more elaborate packing.

That differs from industry to indlostarj;. 
If ̂ ou despatch a scientific instrument^ 
then, it takes much more in packing.
If you are despatching sewing; 
machines it is quite costly as far as- 
packing is concerned. But if you are
despatching only iron bars you do not
have to do any packing. Therefore- 
the idea that industries must neces
sarily be located at the sources of raw
material should not now weigh verr
much with the licencing authority. The
licencing authority should give
weighty consideration to this question
of development of the country on an
equitable basis.

There is one more point and that i»
relating to the appellate authority. I
know that at present the system
is that when a licence is refused, 
the applicant is asked to apply
to the Ministry if he wants to
appeal. Although the appeal goes
to the Ministry, the decision is 
taken by the Minister concern
ed. There have been some cases 
where the appeal has been accepted
but the cases have been very few.
Actually, there have been one or two- 
glaring instances where, in the opinion
of the Licencing Review Sub-Com
mittee to which my hon. friend the
Minister referred, the licence ought to- 
have been granted but was not grant
ed. In such a case, if there was a
proper appellate authority, perhaps^ 
injustice would not have been done.

I know the difficulty in evolving r
suitable appellate machinery. But
we have the Review Sub-Committee
which meets once a year. My sugges> 
tion is that the Review Sub-Committee
should meet at least once in , three
months. At the last meeting of the
Committee I made a suggestion that
it should be made to meet at least
once in six months. The suggestion
was accepted by the Chairman and
even by the spokesman of the Minis
try. But about ten months have

 ̂ passed now and the meeting has not
I taken place. Only one meeting will
' take place in the year. I should like

that the Sub-Committee, if it is invest
ed with the powers of the appellate
authority, should be made to meet
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three months so that it could
look ifflto the rejected cases and make 
suitable recomn^endations to Govern
ment. I do not say that its verdict 
should be final. But what I suggest 
is that whatever the Review Sub
Committee says must be carefully
^examined by the Minister concerned
and that he should normally accept 
its recommendations.

I would also make the suggestion 
which I had made at a meeting of the
Review Sub-Committee that the
papers relating to the licences should
~be circulated more regularly. What 
I am saying becomes relevant in view
•of the fact that the hon. Minister
referred to the remarks of the Review
Sub-Committee. At present, the
members of the Review Sub^^om- 
mittee get all the papers in one bundle
with the result that there is hardly
time to scrutinise ail the cases very
carefully. I must say that I myself was 
responsible for the very wholesome
compliment that has beenreferred to
by the hon. Blinister. But, on going
through the cases again and exami
ning them in greater detail my
conclusion has been somewhat dif
ferent as will be evident from the 
remarks which I made in the be
ginning of my speech.

Shn V. P. Nayar: Mr. Deputy-
Speaker, I would not have participated
in the debate at all bu  ̂ for the two
preceding speakers, Shri G. D. Somani
and Shri G. L. Bansal. A  complaint 
was made that usually the Licencing
Committee takes on an average more 
than 3 months for the issue of a fresh
licence. Shri Somani said that that 
was preventing the growth of certain
industries. Shri Bansal went a step 
further and said— ĥe gave facts and 
figures— t̂hat out of 660 applications 
some 30 have been submitted to the 
Licencing Committee 3 months after
receipt in the Ministry and some 40 
per cent have been submitted after 4 
months and so on like that.

1 asked a question also as to which
were the main industries in which the
licences were so delayed by the 
Idcenc^g Committee and I asked that

question with a purpose. The answer
■ has already been made that there has 

been delay. I do not advocate nor
do I justify the delay of 3 months. But 
there is bound to be delay in view of

. the complexity of the problems. Shri 
Bansal himself said that when you
think of a new industry, it is an old
idea to think that the industry should 
be located at a place where the raw
material is abundantly available. He 
gave the example of steel and said 
that if steel is rolled it does not require 
any packing w ^ e , on the other hand, 
if you manufacture sulphuric acid or
nitric acid it requires very elaborate
and costly packing for transport. 
That precisely is the argument which
I want to give for the complaint 
which Shri Bansal and Shri Somani 
also made. You must imderstand 
the context in which these things are
applied. It is not as if these indus
tries can be given the consideration
they deserve overnight and permits
granted or licences granted. TDiis 
morning we have had a discussion on
how a xmit which was supposed to
have been constructed or erected on
the request of the previous Govern
ment for the manufacture of calcium
carbide remains today the most 
uneconomic unit. We want to prevent 
that. We do not want industrialists 
to take advantage of the provisions of
certain . Acts or the concessions which
Government can give for settiilg up 
industries at wrong places and avoid
ing others from entering in the field,

' There are certain advantages which I 
can point out. Supposing tomorrow
an industrialist applies for a factory. 
We have to weigh so many pros and 
cons; we have to take into considera
tion several aspects which would not 
have been at all necessary some time 
back. We are thinking in the way of
a planned development, as was very
rightly pointed out by Shri Somani. 
We know of the case of cement 
factories, for example, in wrong places. 
That is why the Tariff Commission
had to enquire. The hon. Member
knows that in the case of cement 
factory in Travancore-Cochin and in
some other places, the Tariff
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IShTi V. P. Nayar]
CiMnmission has been obliged to
recognise that there is an increas
ed cost of production. Why? Because
at the time when the factory
was licensed, it had not beoi
possible to weigh all the consi
derations, and it was allowed to
be guided by the whims and caprices 
of one enterprise or another. Although
I do not subscribe to or justify the 
delay of three months or four months \ 
in the issue of permits, I would very
strongly urge upon Government even
at the risk of delay not to issue permits 
in a haphazard way unless and xmtil 
Government are perfectly satisfied; 
that this and this place alone shall 
have the ind\istry, and this and this 
firm alone can be given. It has been
posed by Shri Bansal in a very very
clever way. Supposing an industry
does not get permission to start a 
factory or manufacture for a few
months, what happens? It all depends 
very much on the nature of the indus
try. Supposing it is a biscuit factory
which can be included within those 
schedules, where is the harm in having
a delay in granting the licence? I fail
to understand it. It is a long list, that 
is what I imderstand, and that long
list cannot consist of names each
belonging to a particular industry; it 
must be a group of industries. I can 
imderstand^ for example, if a person
applies for the manufacture of anti
biotics, and if that is delayed, then
certainly the Government has to be
put into the dock, or if there is any
other vital industry which is necessary 
and for which the application has 
been made but deliberately delayed, 
or again an industry for which Gov
ernment had all the means of finding
out where and at what place and by
what agency it should be run, it is 
understandable. Shri Bansal made a 
point also that when one industry was 
^lomlsed foreign collaboration and 
wne^ a  licence was applied for, it took
six months. Am I correct? On cer- 
jBin (^ditions of collaboration Gov- 
e m m ^  did not agree. I want to say 
something about this. It is certainly
a Arid in which GoTemment ought to

be more cautious, knowing as we do
from our experience that it is not
always the case where the foreign
collaborators come for the industrial 
development of our country.

Take the case of our petrol refining
installations. I was surprised to 
read even the Planning Commission 
admitting that because we did not 
have a particular insistence on the 
crudes which were offered to be select
ed for the petroleum refineries, today 
we are not in a position to compel 
them to manufacture one of the most 
essential requirements, the lubricat
ing oils. The crudes which are being 
distilled by Burmah-Shell, Standard 
Vacuum Oil Company and Caltex will 
not yield any of the lubricating oil
requirements of this country, because
at the time when the factory was set 
up, our Government did not compel 
them to select the particular cruder
from which apart from distiliisg avia
tion spirit and motor spirit, we could* 
also have made use of the waste fo r
the production of lubricating oil
which is as essential as any other oil
for the country. That mistake we> 
want to avoid.

Take the agreement of the Imperial 
Chemical Industries helping the Hafl- 
kine Institute of !^mbay. The
other day the Health Minister laid on
the Table a statement showing the 
details of the agreement between the
Imperial Chemical Industries and the 
Government of Bombay. Certain 
synthetic anti-malarials, for which 
the Imperial Chemical Industries had
a monopoly, were supposed to be
given for manufacture to the Haffkine
Institute. When I read through thê  
agreement, I was shocked because
one of the conditions which pinned 
down the Government of Bombay and 
the Haffkine Institute was that thŝ t 
particular undertaking should not
produce the very much required 
synthetic anti-malarial, paludrine, for
more than a particular quantity, that 
is, 10,000 poxmds or so. Over and*
above that the HafPkine Institute- 
could not manirfacture, but the Impe-
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same agreement, was allowed all the 
right to manufacture any other
substitute anti-malarial synthetic drug 
and sell it in the market as it pleases. 
Things like that we want to avoid. We 
want to prevent foreign collaboration
of that nature. If the foreign col
laborators had been very well with me 
and if they had been motivated only
by the desire to give India a better
industry, I could have certainly imder- 
stood that there should not have been 
any delay. Especially in the case of
companies and in new fields where we 
know that foreign collaboration is 
required or where we cannot get on 
without foreign collaboration, I am 
not against getting foreJ)?n collabora
tion on decent terms, but on any 
terms, because certain articles are 
very very vital, I am not for the deve
lopment of ouii economy. I am not 
going to share the position of Shri 
Bansal for this reason that if you 
analyse most of the agreements between 
a foreign collaborator and an Indian 
entrepreneur, you find that the condi
tions have been very very obnoxious
so far as the interests of the Indian 
industry are concerned.

I am, therefore, suggesting that 
whenever there is a smell of foreign
collaboration, whether it is patent or 
hidden, Government should take 
double precaution to ensure* that the 
collaboration does not result in any 
way in hampering the progress of the 
industry.

Having said this, I would like to say 
something about certain entries also, 
I personally feel that although the 
Industries (Developmeni and Regula
tion) Act of 1951 gives certain powers, 
I do not find many cases in which
those powers have been used, except
In the matter of licensing. If the hon. 
Minister can give an undertaking that 
he will use the powers to the extent 
possible, then I can give him several 
instances in which Govenmient have 
not other go buit to interfere immedi- 
•tely. I am giving an instance. Last
year when I was in Madras, a Com
plaint was brought to my notice of

one of the carborundum companies 
having Imported certain articles. I 
had access to the entire correspcwid- 
ence in which the Indian r^resenta-
^ e ,  who happened to be a 
fbreigner, wrote to his British princi
pals that when he packed and 
forwarded the particular machinery, 
it must be labelled as such and 
such so as to escape the high
import duties. I sent it to the Finance 
Minister; presimiably it is in ^  waste 
paper basket, I do not knov and I 
have not received any reply from him.

Things, have happened, especially 
in the abrasive and grinding wheel 
industry, it is very bad. I earnestly 
ask the hon. Minister to look into that. 
It is not as if you should control the 
licensing alone. Take for example 
the food processing industry. I find, 
as ShH Bansal said—1 agree with him 
here—that it is not a very happy
classification. Of course, there could 
have been a slightly better classifica
tion, but I am not supposed to be an 
expert to suggest that. But here I 
have certain g^uine doubts, and I 
would like the hon. Minisrnr to answer 
me when he gives hw reply. Under 
food processing industries, we find 
canned fruits and fvuit products^
that is one item. Does it mean “can
ned fruits and canned fruit products”
as you normally interpret the law, or 
does it mean “canned fruits and all 
fruit products” ? If all fruit products 
are included in it, even dry fruits wiU 
also come in. It is not, necessary
for canned or tinned or bottled fruit 
products. Things like that could 
have beto avoided. Them there are 
other processed foods. There is an 
industry In which 75,000 women find 
work in my State and which is on
the brink of a crisis— ît is the cashew- 
nut industry. Although it is caUed a 
processing industry, there is very
little processing; it is only decorticat
ed and cracked and fried. That 
industry has been facing periodic
crises. It is already in the schedule. 
Times without number the Govern
ment of India’s attention has been 
particularly drawn to the periodic
crises of this industry. What has
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been done exc^ t that even when we
put questions in the House, very aften
the hon. Ministers on the other side 
five us answer that it has not been 
possible to collect the information? 
For a simple question asking for
certain information, tne Government 
takes sometimes three months. Why 
do you find fault when a license is not 
issued for three months? It is very
natural. ^

In such cases where an industry is 
already included within the scope of
one Or the other <>f the item—just as
cashewnut will be included among the 
items under ‘other processed foods*—
we find that the response from the 
Government, when certain aspect of
industry are leading to a crisis and 
when it is pointed <o the Government, 
is poor. It Is sitting idle. For inst
ance, in this particular matter, we 
have consistently from 1953, agitated 
—my friend Shri A. M. Thomas and 
Shri Achuthan will lend me support 
that this particular industry required 
tackling at a governmental level in a 
particular way. We have said that 
that industry is in a crisis today 
because of the import of raw nuts 
which amoimts to fifty per cent of our 
requirements being in the hands of
three monopolists in Bombay. I have 
asked the Government to give us the 
names of those monopolists but the 
Government says that it has no 
Information. All the aspects of the 
industry which come within the pur
view of this schedule should be taken, 
it is not as if the decortication of
tashewnut that alone—should form
part of this, schedule. All allied 
aspects of the raw materials side of
the industry should also be taken into 
consideration. Government should 
pay more attention to these things. I 
am not at aOl grudging the inclusion 
of all the items proposed or even some 
more. %

Take 6ase of chemicals. As I 
told the House this morning, I am 
not a chemist nor do I understand 
even the fundamentals of chenJ?try. 
antem ptU m s). The chemicals

include several items such as fertilis
ers, inorganic heavy chemicals, organic 
heavy chemicals, fine chemicals includ
ing photographic chemicals, synthetic 
resins and plastics, etc. I want to
know if some articles will come in any 
of these categories. For instance,
take crude sulphur. I just do not
know whetiier it is organic or inorga
nic .........

Shri M. M. Shah:
chemical.

Inorganic heavy

Shil V. P. Nayar. I do not consider 
sulphur to be heavy.

Shri M  Bf: Sliah: In chemical ter
minology, it is a heavy chemical.

Shri V. P. Nayar This is what I
want to know. Sulp^ux could have 

. been given a separate place. The 
consumption of sulphur is a positive
Indication of the in<iustrial develop
ment of a country. Unfortimately, 
our sulphur position is very bad and 
we do not have enough sulphur. We 
have to import. Sulphur is the basic 
requirement for any industry, not 
merely the chemical and pharmaceuti
cal industries, but many other indus
tries. I do not find it.

Take for instance vitamins. Where 
does it tome? Does i f  come witWn 
the fine chemicals or any other chemi
cals?

Shri M. M. Shah: Drugs and phar
maceuticals.

Shri V. P. Nayar: It is no drug
nor a pharmaceutical product. Vita- 
mines are something which are used 
in pharmaceuticals.

Shri M. M. Shah: It is a drug.
(Interruption.)

Shri V. P. Nayar: I just do not know. 
I am suggesting that there may be
lacunae and they should be rectified. 
I am pointing out this aspect because
I understand that there is an attempt 
made for the manufacture of vitamin
A, especially from the lemon grass oH
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Is abundant in my State. A
private man may want to make i t
iManufactuFe of vitamin A is being 
•contemplated and I do not know when 
we will be having a factory to manu
facture it. There are other vitamins 
whSdi wc mftniifqftmip ln India 
without much difficulty. Take again 
the scorbic acid. I just do not know. 
Ordinarily, I am told that it comes 
tmder heavy chemicals. Is it a fine 
<*emicai or pharmaceutical or drug?
I do not imderstand ariy of them to
include vitamins. In the context of
the development of the pharmaceutical 
industry, it is very necessary because
most of these patents or most of the 
<other drugs and pharmaceuticals which
we have, have a dose of vitamins.
Vitamins offer the panacea for almost
all kinds df diseases—they say so 
rightly or wrongly. We have to have 
vitamins for their nutritive value 
’Which is undisputed. *

Again in paints I do not find—pos-
.sibly I may be wrong— t̂itanium oxide.

Sh;i M. M. Sliah: It comes under
paints' and varnishes an(̂  under inorg- 
amic heavy chemicals

Shri V. P. Nayar. It is a component 
'Of paint. Paint, as I understand, is 
something which is ready for use. It 
may be cellulose paint or lacquer paint, 
-varnish paint or some other paint.

Shri M. M. Shah: Then, perhaps all 
the chemicals afld aU the engineering 

 ̂ and other products will have to be 
listed and then it will contain over 
a million products.

Shri V. P. Nayar: I am not arguing 
tor the sake of argument. There are 
certain general categories which
include specific items.

Sbrl A. M. Thomas; What is my hon. 
Iriend suggesting? I>oes he want the 
genus or the species?

Shri V. P. Nayar. I know the differ- 
•i\nce between the genus and the 
^̂ pecies. In chemistrr there is no 
genus and species. . Please do not 
tconfuse it with biology. I only want

a general grouping to be indicatlv®
and I have some specific cases where .
I have personally some doubts.

Under the item headed ‘glass*, 1 
find six articles listed: hollow ware,
sheet and plate glass, optical giggg,  ̂
glass wool, laboratory ware and mis- 
cellaneuos ware. Unless you take 
the glass used for packing injectibles
as miscellaneous ware, it cannot 
come here. The pharmaceutical indus
try has complained that the sterile 
glass manufactured in India does not
conform to the pharmaceutical stand
ards. The result is that what is 
packed inside gets deteriorated much 
quicker than the due date.

Take the case of ceramics. This 
iton includes; fire bricks, refractories, 
furnace lining bricks, China ware and 
pottery, and sanitary ware. I want 
the hon. Minister to let me know
whether the porcelain requirsnents of
the electrical industry will come with
in any of these categories.

Shri M. M. Shah: That is China
ware and -pottery and all that. Usually, 
most of the headings are indicative
of the categories of industries to be 
included. The components are illus
trative. So, you wiQ see that all 
ceramics are included under this head
ing.

Shri V. P. Nayar: The difficulty will 
arise when somebody wants to have 
a factory and applies for the requisite 
permission. When you have given 
a general heading of specific details, 
anything specific other than those 
included within the general heading,
will not come in and no court will
consider it in any other light. A  pot
ter will also have to come lor m lle- 
ence because he used China clay; that 
is the basic material for ceramics.

Shri M. M. Shah; Anybody employ
ing less than fifty persons dpes not 
come within the purview of clause. 
Otherwise, pottery also is likely to
come ill.

Shii V. P. Nayar: Suppose there is 
a co-operative society engaging 200
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pec^le and it starts a factory for
potteries on a cottage industry basis.

Shrt M. M. Sbab: They have to take 
a licence.

Shri V. P. Nayar It is absolutely 
irrelevant under this clause. (Inter
ruptions.)

Mr. Depnty-Speaker: Order, order.
This should not develop into a private 
conversation.

Shri V. P. Nayar: I am only Yequest-* 
Ing the hon. Minister to consider whe
ther this wiU stand scrutiny in a co\irt 
of law. We do not wish for disputes 
or invite them to be taken to a court. 
But, if there is one, then what hap
pens? Let us also find out the holes 
and plug them.

A point was made about the loca
tional aspect. I do not find Shri Bansal 
here. He said that it’ was not always 
the raw material aspect or even the 
supply position of oth^ articles which 
should guide the Government in tak
ing a decision as to the location of a 
particular factory. I submit with due 
respect, that that has to be considered 
in certain cases.

Take for instance, the backward
areas where there are special problems 
which call for industrial development 
more urgently than the other parts of
India— mean the States In the south 
of India where there is over population
with the heaviest density of popula
tion, where the pressure on agricul
tural land is the heaviest, where the 
p^r capita land available is one-third
of the rest of India, where there are 
no basic industries and where the 
consumer industries which we have, 
have periodic crises. What !s the 
position in such areas? Suppose three
persons apply—one from the State of
Travancorc^CoChin, one from Punjab
and anpther from Uttar Pradesh—for
a mflSr-^^ucing factory. In that 
ease, J fu W it, preference oui^t to be
^ven to a person "w/ho applies from
Trai^ncoreCochln for the simple

reason that per capita consumption of
milk in Kerala Is only one ounce
whereas the Punjab it is about 16 ounc
es. In such cases the locational aspect 
is certainly a paramount consideration, 
and you cannot brush it aside.

Mr. Denpty-Speaker: Shri Bansal did 
not-object to the locational aspect of
the question. What he objected to was
that the officer had passed some orders
and there was some under-hand deal
ings.

Shri V. P. Nayar; I could have 
understood if he had stopped witk
that.

Mr. Deputy-Speaker; He said̂  If that 
was done as a matter Of policy and 
the announcement was made ifc 
advance then this aspect should be 
considered.

Shri V. P. Nayar: Sir, I know him
to be the . chief spokesman of the
Industrialists here. He did not con
fine himself to those remarks. He 
went on to say that the theory of
locational importance is outmoded. 
That was the very phrase which he
used. If it is outmoded, I submit, 
with my very limited knowledge of the 
industrial picture of India.........

Mr. Depnty-Speaker: The hon. Mem
ber should not make It a point to ans
wer it necessarily because it has been 
proposed by Shri Bansal.

Shri V. P. Nayar: No, Sir, I am meet
ing his point in order to press the 
claims of my State. I am sure Shri 
Thomas who will speak after me, wiH 
also touch this point. We have certain 
problems. I had several disqisrions^ 
with the hon. Minister on these pro
blems. The hon. Minister knows that 
certin industries, although they may 
not be very justifiable, have to be
established in Travancore-Cochin and 
other parts of Kerala. At present he
is thinking about steel fabrication
plants. Where is the steel in South
India? I do not know about the
araflabflity o f «teri: there except from
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the Bhadravati steel works. What 
Is produced there may not meet the 
requirements of fabricating of two or
three plants. But the Minister is 
already thinking in terms of setting up 
one or two plants. We have got to 
develop the engineering industry. If
the locational question is considered
then certainly we have no claim. 
Therefore, wha:t I say is, neither are
we locationally at an advantage nor,
are we placed in an advantageous 
position in respect of the availability 
oi raw material. Even then the Gov
ernment of India have necessarily to
go out of the way and permit certain 
Indutries being started at some places 
only because such places will have cer
tain very very acute problems which
cannot be solved otherwise.

I do not want to take any more time 
of the House though we have plenty
of time and I visualise that the debate 
might even collapse. I do not want 
to say anything further except to 
request that the Government shotild 
not confine Its activities merely to the 
licensing of factories. Especially in 
the case of factories which have been
started under licences issued by the 
CJovemment, the Government should 
assume an overall control. The Gov
ernment should keep their production, 
their expenditure, their profits and 
their general working in complete con
trol so that they may play a vital role 
in the develc^ment of our economy.

Shri U. M. Trivedi (Chittor): Mr. 
Deputy-Speaker, Sir, I am not going to
spin the yam as long as my predeces
sor did. I do not know much about 
these industries, but what I feel is 
this. The whole picture as presented 
today brings out one thing in very
base-relief and it is this, that either 
this country belongs to the capitalists 
or to the communists and to nobody
else.

Pandit K. C. Sharma (Meemit
Distt.-South): It belongs to the
people.

Shri U. M. Triyedi: The debate on
this Industries (Develc^iment and 
Regvlation) Amendment Bill indicates

that it is only these people who are
in the know of things and noboay
else.

Mr. Depnty-Speaker: That is wny»
I think, the hon. Member had to stand 
up.

Shri U. M. Trivedi: Yes, that is the
only reason. I am talking only of l^e
middle-men and not of these big. 
people. At one end there is the pic
ture as presented by my hon. friend
Shri Bansal saying that the licensing, 
of industries may be carried out and- 
the factories may be located at places 
where the industrialists think such ' 
factories should be started without 
any thought whatsoever as to whether
raw material is available at those 
places or not. He says that indus> 
tries should be started at places
where the capital lies. At the other 
end is my friend Shri V. P. Nayar 
who suggest*; that only some parti
cular type of considerations should
weigh and everything must be con
centrated at places where the Com- 
mimist Party is very strong, every
thing must be at Travancore-Cochin
and nowhere else. My personal sub
mission is this.

Shri Bansal: As you are distorting 
both the sides I do not mind.

Shri U. M. Trivedi: I do not know
whether I am doing that or I hefird 
you twisting the whole thing. How
ever, as strong words do not break
bones I will allow you to use any
strong language that you may like.

The whole difficulty is that control 
itself is very bad. Why should thê  
Government step in and have all the
industries enumerated here complete
ly controlled by licence? Why should 
private enterprise be deprived of its
right to carry on any industry that it
chooses to carry on? In our country
we could have very easily said that 
control must be exercised for the
purpose of not allowing aliens to deve
lop any industry. Why should Gov
ernment have thought it fit to add to
the list of already c(»trolled indus
tries? There are already 42
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iindustries which are already control
led. To that they are adding another 

:3J industries.

If you look into the list you will
find that even storage batteries and
dry cells are included. If ten or
twenty persons who know the process
of manufacturing dry cells form a co-
.operatiye society and they want to
•develop that industry in a small vil
lage near about Delhi, they will have 
to apply for a licence and it may not 
be granted by the Government for
four months.

Shri Bansal: They need not apply. 
iTbey will get exemption.

Shri U. M. Trivedi: Under what 
Jaw?

^hri Bansal: Here is a clause
exempting small-scale industries.

Shri U. M. Trivedi: Or, if they have
more than 200 men working.

Shri Bansal: There is no *‘or” ; it is 
only in re^>ect of small-scale units.

£hri U. M. Trivedi: If that is the
^ e ,  why have these agricultural 
jimplements been brought into the 
picture for the purpose of control?
Supposing some ten or fifteen—
nowadays even ordinary plough costs 
as much as Rs. 100—join together to
manufacture ploughs, their capital ‘ 
^certainly will go beyond the limita- 
!tion put and therefore they wiU have 
to apply foT a licence. It is quite

Ttrue that people living in big cities—
who are controlled by people like
'shri Bansal— l̂ike Calcutta, Delhi or
Bombay, who know all these affairs, 
will be, the on3y persons who will reap 

, the benefit of these provisions. People
living in villages or small towns may
not know even the existence of this 
law. They do not know how this law
works. As Shri Bansal himself was
pointjing out, oply people who have
got F ^ s , pniy pet^le who can influ

. ̂ nce officers ^nd Ministers will be
able to get thm^^dpne. Only those

people will be able to get licences. U
that is the object in view, it is not fair.

mr. Df^aty-speaker: I have been
trying to follow the hon. Member and
I find that the middle-man is attempt
ing to draw from both sides and is
not contributing anything of his own.

Shri M. M. Shah: I znay just clarify
one point. The small industries do

.not come under the purview of this 
Bill. Anybody setting up less than
50 people do not come under the pur
view of this Bill.

Shri U. M. Trivedi: Very good.
Apart from that, what I say is this. 
If the idea is that only people living
in big cities like Calcutta, Bombay, 
Delhi or Madras should benefit, it is 
not fair. These are the people who
wiU be in the know of things. Under 
the new theory propounded by Shri
Bansal, these are the only persons 
who will he able to establish factories
in big cities. He says that the facto
ries should not be established at places 
where the raw material is obtainable. 
We have, in trying to industrialise our
country, somehow or other over-step
ped the limits, and we are breaking
up the villages and dragging the peo
ple from the villages to the cities. 
Instead of establishing factories at 
places where the raw material is 
available, we are now trying to have
factories at places where the rich per
sons live and where the standard of
living is now being brought down to
such a callous condition that the 
slimis of Bombay and the slums of
Delhi cannot be cleared by this 
process. It is, therefore, desirable
that when a licence is being granted, 
care must be exercised. But then, I 
am not in favour of this licensing 
system at all. Even if it is a question
of Rs. 1 lakh, I would say that this is 
not the method of controlling this 
whole show. In other words, the Gov
ernment have stepped into every lit
tle thing which is an ordinary day-to- 
day affair of 'the country.

Further, a capital of Bs. 1 lakh is 
no capital at all today. It is the very
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minimum that would be required even
for a small industry. In having this 
control over the industries, the con
trolling hand of the ruling party will
become very apparent, and that is 
what I was suggesting when the Chair 
pulled me u p ‘ for having said some
thing which he thought was not very
relevant. My submission is this. If
the object is that the industries shoidd 
be controlled through licences which
would be granted by virtue of this 
provision, then, such licences will
certainly be granted according to the
law laid down by the Government. 
Therefore, even if a man wants to
invest about Rs. 1 Jakh or Rs. 2 lakhs, 
why should he go to the Government 
for applying for this licence? If, as 
things stand, and as Shri Bansal him
self was sajang that it takes about
three or four months before some pull
is exerted, then, I say that it is a very
clear case to show that such a thing 
should not happen. If it was some
thing like a post-office, so that one 
can just go and take the thing desired 
or if it was like purchasing some
thing else, say, paying court-fees, and 
having the thing done, it would have
been all right. It would be some
thing. But here, it is not like that. 
The Government has a controlling
hand. That feature, so far as our
country is concerned, is not a feature
which can be looked into with any 
qualm.

It appeai-b lo me that there is some
thing fishy about this.

Shri Tek Ctiand (Ambala-Simla):
That is because you are a vegetarian.

Shri U. M. Trivedi: In the State
ment of Objects and Reasons, the Gov
ernment do not give any indication
why it has become very solicitous for
those who have cheated the Govern
ment in obtaining licences. Why
should the Government after six
years, say—and how has this 
idea dawned upon the Govern
ment— t̂hat those who have been  ̂

ĉheats*, 'deceits*, {People ' who could * 
be said to have comndtted an offence
under the provisions of section 420

of the Indian Code, should b e
looked upon with grace? The healthy
provision which appears to have been  ̂
put in the old Act is now being re
pealed. Why should it be done? _

I say that the provisions in clause’
2 are these:

“in clause (b), the words “on 
the ground that it had been
obtained by misrepresentation as:
to an essential fact” shall be> 
omitted;”
“Misrepresentation as to an essen

tial fact” . Those are the words used. 
They will be omitted. Has it been
found out that there have been many
people who have committed thiŝ  
fraud upon us? Has the nxmiber 
been so numerous as to indicate to us- 
that it will be hitting too many peo
ple, that it will somehow or other 
throttle the industries which have . 
been started? What are the reason#- 
for this amendment? I see absolute
ly no indication whatsoever, why the- 
Grovemment have come forward with, 
such a measure. It is up to the Gov«
emment to come forward with a fulL 
statement of Objects and Reasons. 
The Statement of Objects and Reasons
should not merely contain what the- 
Government are going to do. As it is, 
tiie Statement of Objects and Reasons 
is just a fallacy, and it is begging the- 
issue. If you want to amend the pro
visions, you may do it. Well and. 
good. But the amendment must be
indicated in the Statement of Objects^ 
and Reasons. On the other hand, the
Statement of Objects and Reasons just
says that “The Industries (Develop
ment and Regulation) Act, 1951, which
has brought under the control of the 
Union 42 industries by reason of the
declaration contained in section 2 o f
that Act, enables the Government t^
secure the development of those indus
tries in conformity with its industrial 
policy.” So, “The Schedule is now  ̂
proposed to be amended in order to- 
bring,” etc. The Statement of Object*- 
and Reasons does not indicate why
any change is contemplated in the. 
existing healthy provision. It “ 
not show who has misrepresented^ ^
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had done wrong and played fraud
with the Government. His licence
will be put up on a par with those 
honest people who are honest enough
to place all the facts before the Com
mittee! I can well realise it.

The very purpose of the Statement 
•of Objects and Reasons is that you
rmust say why a particular amend
ment is being sought. For instance, 
another amendment which is provid-

*€d in clause 2 says as foUows:
“ (ii) in clause (d), after the 

words “which has bepn register
ed” , the words “or in respect of
which a licence or permission has 

'been issued” shall be inserted” .
The Statement of Objects and

* Reasons, in relation to this amend- 
jnent, says;

“The second amendment in this 
«clause covers licensed undertak

ings which seek to effect subs
tantial expansion” .
That is good, but the explanation

‘Ought to be there. But the explana
tion is missing except that it shows
what the Government are going to

«do.
Shri M. M. Shah: The hon. Member 

was absent when I elucidated every
.provision niade in the Bill. All expla-
^nations were given as to why a parti-
-cular amendment is inserted.

Shri U. M. Trivedi: I am very sorry. 
The Minister might have done it. I 
quite accept that. He might have 
given the explanations. But what I 
say is this. The explanation ought to
toe given in the Statement of Objects
and Reasons. The Statement of
‘Objects and Reasons is meant for this 
purpose. But the Statement of Ob
jects and Reasons is completely silent
*on this point. That is my point.

Therefore, my suggestion is this. 
In ^ture, whenever such a law is 
b^ng brought before the House, the 
Government should see to it that aU 

facts which can enable the Mem-* 
^ r s  of this House to study the law
^ l ly  and to apply their m in^ fuUy,

should be given. They need not have
all the volumes brought together, but 
the Members must be enabled to know
what law is being sought to be made
so that they may exercise their mind
over it.

t ,  ^  ^
f , ^  ^  ^

^ ^  ^

t  ^

^  ^  ̂  ^ t *

t  J ^

f t ^  ^  ^
^ t  I ^
if  ̂ ^ t  I

^  ^  ^  ^  t  i 
^ ^ % r̂rar
t  I ^ ^ ^

^  t , ^ ^
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ipRHT ^
ePF ^ t  ^  ft?

^  I  1
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Shri M, M. Shah: I am very grate
ful to the hon. Members for the warm
welcome that they have readily given
to this amending Bill. It also appears 
from the observations made by prac
tically all the hon. Members that the
-Act has succeeded in its original pur
pose. This is more a promotional 
measure rather than a purely restric
tive measure.

My friend, Mr. Bansal, has empha
sised the delays in the disposal of
applications. As I have already said, 
in October, 1956, the number p| iippU-

cations pending before Gk>vermnent 
was 176, barring the applications for
textile mills and re-rolling mills and
in another one month, as I indicated,
I do not anticipate more than 49 or 50 
pending applications. This only goes 
to indicate that due care is being
exercised in-an increasing manner to
see that all delays are obviated and
an expeditious disposal takes place of
all applications for licences. I might 
also submit to the House that this is 
not merely a stamping authority, so
that as soon as an application is 
received, immediately it should be 
sanctioned.

Several hon. Members have point
ed out that the main purpose of this 
Act is to have a planned development 
of industries in the country and some 
time will always be necessary in order
to elicit the necessary facts from the
State Governments and different min
istries etc. regarding the various mat
ters connected with the industry. . 
There are other matters also like the 
targets that have to be continuously
kept in view before a licence can be
given. It is true that the targets 
envisaged in the Second Five Year
Plan are not the maxima, but the 
minima and as our hon. Prime Minis
ter has several times emphasised, in
a country so under-developed as ours, 
which is trying to develop very fast 
in an accelerated manner, the targets 
should be reached much earlier than 
the time fixed. As this hon. House is 
aware, the targets of several indus
tries are almost 2J to 3 • times the 
present index of industries in this 
country. They will all be necessarily 
reached practically in every category
of industry. In my preliminary
observations, I have given an analysis 
of the several important industries in
which targets are already being ful
filled. I am glad to inform the
House—and the House will be glad 
to know— t̂hat in more than 50 per
cent of the industries, the licensing of
the establishment has already been
approved of to reach the targets o i
the Second Five Year Plan. IT thfe 
speed is maintained, and the clu^tP^ 
find tempo generated in the countrry
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:«s a result of planned activity hi- 
creases, we are sure that we wiU be
able to reach the targets in the
remaining indtistries also within a 
very short period.

Another point made by some hon
Members was about the amendment 
of the classification that has been
sought to be made in the present 
amending BiU. We have tried to
rational^e the classification and make
it as scientific as possible; but, there
can always be a slight difference of
opinion between one category of
industries being placed under one
class and another category under an
other class. For instance, my friend
Shri V. P. Nayar was pointing out 
that the classifications are not com
plete, whether porcelain would come
under ceramics or electrical industries 
etc. The value of this Schedule is 
purely indicative. This is an illus
trative schedule and by putting a 
particular industry in’ one class or
pother, it neither takes away the 
miportance nor increases the import
ance of that industry so that it may
receive a higher priority at the hands 
of the licen ^ g  committee. The whole
Schedule was considered in the Cen
tral Advisory Council for Industries 
and it was drawn with the concur
rence of the members. As the House 
knows, the Council is represented by
industrial experts, technical experts, 
representatives of the consumers etc. 
The categories have been worked out 
With their full concurrence. If in the 
course of the working some changes 
are found necessary, as suggested by
hon. Members, in respect of any 
industries, I shall be most glad to
make the necessary changes.

I do not want to take up much
time of the House. If any hon. Mem
ber brings to our notice any case of
delay, or somebody used a stronger 
word "‘bias” or “vendetta” towards 
particular mdustrialists in the licens
ing @p9Hiiittee, I can categorically
give ffee a surance that all such cases
*w411 be promptly looked .into and
remedied. It is a body composed o f
representatives of the Ministries con-
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cemed, the Planning Commission and
the various Directors of Industries o f
State Governments; I have seen it
working from close quarters evev
before I came here and it passes my
comprehension that such a body wiH 
^ v e  any* bias towards particular 
industries or industrialists. The Hous#
has already provided a wholesome
remedy for such a type of lacuna. As
the House is aware, the Central Advi*
sory Council every time appoints a 
committee which also consists o f
Members of both Houses of Parlia
ment to consider the work of the
licensing committee. The Report o f
the Kunzru Committee to which I
have ahready made a reference is a
pointer in this regard. On the whole^ 
we may rest assured that the licens>
ing committee is trying to work in & 
very satisfactory way.

About the location of industries and
regional development, the Govern
ment and the Planning Commission
have from time to . time emphasised 
that the disparities in the develop^ 
ment between region and region will
be an essential criterion which should
be taken into consideration in issu
ing new licences. I can assure the
House that we are taking con stat
care to see that whenever an area is 
under-developed in regard to a parti
cular industry, new licences are
granted for the establishment of that 
industry in that area. Some areas
may be backward in some industries
<mly. This is taken into consideration
by the licensing committee in decid> 
ing the location of industries.

I now come to the amendments. 
The amendments with regard to
organic fertilisers and chemicals other
than chemical fertilisers were put in
at the instance of the Food and Agri
culture Ministry, because they want
ed it to be divided into two classes.

17 hrs.

Hien it was stated about the amend
ment re a d in g  misrepresentation o f
facts as to why not that may not b »
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omitted. May I draw the attention 
of the hon. Manbers to the Statement 
of Objects and Reasons where it has 
been clearly stated that it is not the 
intention of the Government to
condone such cases generally.
As a matter of fact, in the 
original statute the provision is 
already there. We are enlarging tte^
provision ib that if any parti^
Pillar industry, on grounds other
than misrepresentation of facts dis
continues, e.g. stoppage due to strike 
or lock out, it should also be possible 
to give the licence again. As Mr. 
Bansal was saying it is more for regu
larising rather than considering the 
application afresh and I can assure 
the hon. Members that the provision
is purely to rectify a legal omission 
and nothing more than that. It is not 
considering the whole application d‘e 
novo in cases of factories which have
closed down. With these words, Sir,
I commend the Bill for the conside
ration of the House.

Committee on Private 
Members* Bills and 

Resolutions 
Mr. Depnty-Speaker: The question

is:
“That the Bill further to amend 

the Industries (Development and 
Regulation) Act, 1951, be taken 
into consideration*'.

The motion was adopted.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Sixty- second Report

Shii J i ^  Singh (Ranchi W est^
Reserved—Sch, Tribes) : Sir, I beg to
present the Sixty-second Report of the 
Committee on Private Members* BUia 
and Resolutions.

17.08 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, thi
16th November, 1956.




